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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.639/2022

IN THE MATTER OF:
Pritpal Sharma ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
WITH
MISC APPLICATION IN DISPOSED OF CASES NO. 24/2023
IN

ORIGINAL APPLICATION NO. 33/2022

IN THE MATTER OF:
Ganesh Prasad ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
INDEX
Si. No. Particulars Page No.
l. Action taken report on behalf of SDM- Mehrauli 1-2
2. Annexure- A: Copy of the Notice dated 23.06.2025 3
3. Annexure- B: Copy of the warrant of attachment dated 4
21.07.2025
4. Annexure- C: Copy of a request letter received from 5
Rinku Singh
5. Annexure- D (Colly): Copy of the letter dated 05.08.2025 6-7
received from Sh. Rinku Singh alongwith the DD
6. Annexure- E: Copy of the Notice dated 12.08.2025 issued 8
to the occupier to remove the encroachment
7. Annexure- F: Copy of the letter dated 01.09.2025 issued 9
regarding joint action plan for the removal of unauthorized
encroachment
8. Annexure- G (Colly): Copy of the report dated 10-13
10.09.2025 a submitted by the Range Officer, forest
Department alongwith the photographs

FILED BY:

Q
NEW DELHI (JYO%MENDIRATTA)
DATED: 13.09.2025 Advocate for the GNCT of Delhi

Ph: 9811136141
jmalawoffices@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW
DELHI
ORIGINAL APPLICATION NO. 639/2022

In the matter of:
... Petitioner

Pritipal Sharma
Versus
... Respondent

Govt. of NCT of Delhi & Ors.

ACTION TAKEN REPORT ON BEHALF OF SUB DIVISIONAL MAGISTRATE
(MEHRAULI)

MOST RESPECTFULLY SHOWETH

itted that in reference to order dated 28.05.2025
'ble National Green Tribunal Principal Bench, New
Delhi in Original Application No. 639/2022 titled as Pritipal Sharma
Vs. Govt. of NCT of Delhi & Ors. Notice dated 23.06.2025 has been
issued to Violators with the direction to deposit the recovery amount
within 15 days failing which action be taken against you i.e. to attach

the immovable items. (Copy enclosed as Annexure-A)

at on 21.07.2025 warrant of attachment

te to attach the property bearing H.No.
h Delhi belonging to the violators. (copy

1. It is humbly subm
passed by the Hon

Tt is humbly submitted th
issued to Executive Magistra
B-9, Phase-2 Aya Nagar, Sout
enclosed as Annexure-B

bmitted that on 26.07.2025 the Halga patwari
ort wherein it is mentioned that the property was

3. It is humbly su
When the process of

submitted the rep
visited alongwith Tehsildar(Mehrauli).
attachment started sh. Rinku requested that he will submit the

recovery amount of Rs. 9,46,080 by 28.07.2025(Monday) the same
has been signed by Sh. Rinku.(copy enclosed as Annexure-C)

4. On Dated 05.08.2025 Sh.Rinku Singh has submitted a letter to the
office of the undersigned that he has deposited the recovery amount


(Copy enclosed as Annexure-A)

as Annexure-B)

as Annexure-C)


NANr- =~

of Rs. 9,46,080 vide DD N
/10, 0. 411014 dated 02.08.2025 of PNB
to DPCC copy of DD enclosed with letter. (copy enclosed as AnneggrneKD (Colly)

. F_urther on glat_ed 05.08.2025 letter received from Forest Department
vide which it is requested for removal of encroachment and takin
over the possession of alleged property bearing no. G1-2038 Khz;srg
No. 1978, Village Aya Nagar, New Delhi-110047. '

. Further, on dated 12.08.2025 notice was issued to the occupier of
the above said land with the direction to remove the encroachment

from the said land within 15 days of issue of this notice failing which

demolition program will be initiated on the said land. (Copy enclosed

as Annexure-E)

. Further, on dated 01.09.2025 letter issued regarding joint action plan
regarding unauthorized encroachment removal on alleged property

bearing No. G1-2038, Khasra No. 1978, Village Aya Nagar, New

Delhi-110047 on 02.09.2025.(copy enclosed as Annexure-F

. Further, on dated 10/09/2025 a report has submitted by the Range

Officer, forest Department vide which it is informed that
encroachment on the forest land at alleged property bearing No.G1-
2038 in Khasra No. 1978, village Aya Nagar has been removed on

02/09/2025, in the presence of revenue officials, Delhi Police and
concerned officials from Forest Department.(copy enclosed aGS( ?nlre)!;mre-
olly

Based on the above facts, report is being submitted before this
Hon’ble Court for kind consideration. Undersigned assures that t:'he
orders/direction passed by this Hon’ble Court shall be duly complied

in future also.

Submitted please.

Encl: -As above.

WAIROKPAM PU


as Annexure-D (Colly)

as Annexure-E)

as Annexure-F)

as Annexure-G(Colly))


Annexure-A

mnfg wny

IN THE COURT OF SUB-DIVISIONAL MAGISTRATE
OLD TEHSIL BUILD “HRAULL, NEW DEL

(MEHRAULT)
HI1-110030,
No. F .3(748)/SDM(M)/Rec/2025/ 200 —<| Datad: ) 3425

¢ L DD
NOTICE RECOVERY
To,

Sh. Rinku

R/0B-9, Phase-2 Aya Nagar,

South Delhi, Delhi-110047

And

H. No. G1-2035,

Opp. side of street in front of the Occupier of
House No. G1-2038, Aya Nagar,

Delhi-110047

A notice for recovery has been received from In-charge, CMC-II, Delhi
poilution control Committee Department of Environment, Govt. of NCT of Delhi
regarding recovery of amount Rs. 9,46,080/- from “Sh. Rinku R/o B-9, Phase-2 Aya
Nagar, South Delhi, Delhi-110047 and Occupier of H. No. G1-2035, Opp. side of
street in front of the Occupier of House No. G1-2038, Aya Nagar, Delhi-110047.

Whereas, sufficient time has been given to the accused to deposit the said

recovery amount but you have failed to deposit the same in reference to this offices
notices.

You are hereby directed to deposit above mentioned dues within 15 days on
receipt of this notice failing which further action for the realization of the dues will be
taken against you i.e. to attach the immovable items.

HIBA SINGH, IAS)

,ECOVEI}A‘-GFFI ER-I

Thr_ough Ha_lqa ?atwari/ Speed Post/ Bailiff/Concerned SHO (Police Stat.
(With the direction to submit the report within a period of three days)
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GovE i Annexure-B
OFFICE OF THE sy pr VISt NCT OF DELH
OLD TEHSIL, py ONAL MAGe
PHONE: 01 ILD TRATE

==MMmehraujj, ;
No.F.3(748)/SDM(M) /Rec /2005 /9 %@M

LAY ]
WARRANT OF A'I‘TAQ\I_!MEI_\ITJILS_QNS) OF NGT AcDath: - dltfoTrs

T, 2010
Whereas a s %8.9,46 |
. ‘(‘s a sum of Rs.9, 16,080/ (Rs, Nine Lakhe i ’
18 1_3 on y)_m to be recovered [rom 8, Rinly R/o B9, py ..V-S_ix P Pt
Delhi, Delhi-110047 And H.No. G1-2035, Opp L‘;id(’ f”t}m.,)’ i e, e
© PlAe of Street

Occupier of House No. G1-2038, Aya Nap
certificate issued by Incharge, CMC-11,
Department of Environment, (GNCT of D
Kashmere Gate, Delhi-110006, Delhi. The
been fixed for 16.09.2025.

And whereas to recover the above sajd amount, notices date
11.04.2025 and 23.06.2025 has been issued by this office.

And whereas, sufficient opportunities were given to accused
Sh. Rinku Singh R/o B-9, Phase-2 Aya Nagar, South Delhi,
H.No. G1-2035, Opp. Side of Street in front of the Occupier of H
Aya Nagar, Delhi-110047, but he has failed to deposit the said

Now Therefore, I, Wairokpam Punshiba Singh, Recovery Officer-1 /SDM
(Mehrauli), District South in exercise of powers conferred upon me under Section
25(3) of NGT Act, 2010 hereby order to Executive Magistrate (Mehrauli) & along
with the Patwari to attach the property bearing H.No. B-9, Phase-2 Aya Nagar,
South Delhi, Delhi-110047 with the help of police personnel of the concerned Police
Station, and make a proper list of the immovable/movable items (details of
inventory) which are lying inside sealed premises in presence of authorized
signatory i.e. judgment debtor/ authorized representative. Copy signed by the
judgment debtor/other members of the judgment Debtor, and seal that premises
where the immovable/movable items are being kept, till further order.

Given under my hand and seal of this Court.

: N front of
gar, Delhi-1 10047 as per the rer,'ovte}:
C Yy

]13101111 Pollution Control Committe
clhi) 4m g, &y, Floor, 1spT Buildine,
Next Date of Hcaring in the said cage h;g;

d 07.03.2025,

/defaulter e,
Delhi-110047 Ang

ouse No. G1-2038,
amount.

Recovery O
No.F.3(748) /SDM(M)/Rec/2025
Copy to: -
1. PA to DM (South) for kind information
2. PA to ADM (South) for kind information
3. SHO (Fatehpur) Delhi Police with the direction to provide adequate police staff
for execution of this attachment on < £ /2%
4. Sub Registrar- VA, Old Tehsil Building, Mehrauli New Delhi with the direction
that above Mentioned property has been attached in the case of recovery, so the

said property should not be transferred to anyone without obtaining NOC from this
Sub Division (Mehrauli)
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m Annexure-E

OFFICE OF THE SUB-DIVISIONAL MAGISTIRATE (M1t
‘ REVENUE DEPARTMENT ALY
OLD TEHSIIIL llUlL.l)IN(i MIHRAULL NEW DL

Dated: - | :2/03/,?»,.5 =

Sub: - Regarding Removal. fort encranclhment and: taking ‘over the possession of alleged property
G1-2038, KhasraNo, 1978, Villnge Aya Nagary New Delhi-110047.

reas, a-letter has: been: ‘received from’ Rangc Officer(South), vide which it is requested for
ent and taking over the possessmn of alleged property-bearing no. G1-2038, Khasra
New Delhi- 110047 in-reference: of the matter titled as “Pritipal Sharma Vs.

pending. befcre the: Hon ble‘National Green Tribunal.
for removal of encroachment on the

bearing No.
Whe!
removal of encroachm
No. 1978, Village Aya: Nagar;
GNCTD & Ors., OANo: 639f2022”
Vide the:said letter-it:is- requested that neccssary ‘action.

‘bearing No. Gl-2038 KhasraNo. 1978; Village Aya:Nagar, New' ‘Delhi-110047.
beanngNo Gl-2038 Khasra No. 1978, Village .

-encroachment from the: said land within 15
me wxll be initiated on the said land.

alleged property,
Inview 0 of above; the: violators: alle@d property, t

Aye Nagar, New-Delhi-110047 are directed to remiove; the:

days of issue of this‘notice faxlmg Wthh demohtion program :
Sty : ]
a3
i AN\E

(WAIROKP 't Ve SHIBA- GH, IAS)

; ST F ULI)
To, : e A

1 DCP South Office Complex, Hauz Khas New Delhl, Delhl 110016 — To R police

_force, - f ¢
Departmcnt of Forcsls and Wnldl!fe, “Near Karmt

: 2 Deputy @Wator of Fofcst,(South),

Shooting Range, T ughlakabad New.. Delhi-44.
3, The Action, DJB; Mandir Marg, Saket: Immutlonal Area New Delhi-110017

.4, TheSHO (Fatchpur Beri);P.S, Fatehpur: ‘Berl, New ‘Delhi:
2D Halqua. Patviari, Aya;Nagar'1o paste. ‘this notice an’ ‘the-alleged property, bearing No. Gt-2038,

Khasra No, 1978, lelage Aye Nagar Ncw ‘Delhl-110047,

F;le,No, 1532/SDM/STF/MEH12025/ Dated:-
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OFFICE OF TIIE ST 1t crrnn, s
F THE SUB-DIVISIONAL MAGISTIRATE (Mite:
P REVENUL DEPARTM NG VE (METRAY
EHSHIL BUILDING, MEURAULL NEW p:
= 3 ho XN AR
(Qj_unmu:.m!muwhm_ulmclln_(qum‘:’l, '

’.
F..No. 1532/SDM/STEF/MEN/2025/ © A U™~ o Dated (
-~ M- o)y U""D__{‘
Sub :- Joint nction plan vegnrding unnuthorized encronchment remoyg|
il on alleged propert
Y

bearing No. G1-2038, Khnsra No. 1978, Villnge Ayn Nagar, New Delhi-110047

A joint action to remove the encronchment from alleged property bearing N Gia
0. G1-2038,

Khasra No. 1978, Village Aya Nagar, New Delhi-110047 in reference of the matter titled as “Pritipal
39/2022” pending before the Hon’ble National Green Tribunal

Sharma Vs. GNCTD & Ors., OA No. 6
has fixed on 02/09/2025 at 10:00-AM. All the concerned are required to be present i.e. Forest
Department, MCD, DJB, SHO Fatehpur Beri, Tehsildar(Mehrauli) . aldng\}vith Halqua

Patwari(Aya Nagar) for the joint action. |
In this regard, The assembly point is 10:00 AM in the Police Station Fatehpur Beri.

1
STF & (Mehrauli)

" (WAIROKPAMFPUN
O F GlniepoFsDM
To, i . . ' '
1. Deputy Commissioner, South Zone Municipal Corporation of Delhi, Sri Aurobindo
Marg, Green Park, Delhi 1 10016. ‘ ; ' :
2. DCP South Office Complex, HauzK
3. Deputy Conservator of Forest,(South), Departme

Shooting Range, Tughlakabad, New Delhi-44. |
4. The Action, DJB, Mandir Marg, Saket Institutional Area New Delhi-110017

5. The SHO (Fatehpur Beri), P.S. Fatehpur Beri, New Delhi.

has, New Delhi, Delhi 110016
at of Forests and Wildlife, GNCTD, Near Kami

. 6. Tehsildar(Mehrauli).
F.No. 1532/SDM/STF/MEH/2025/ . Dated: -
Copy for i‘nformation to :-
t, Govt. of NCT of Delhi, 9th & 10th level,

1. The ACS, Urban Development Departmen
Delhi-Secretariat, 1.P. Estate, Delhi-110002

2, District Magistrate (South), Revenue Depa
110068 ‘
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DEPAR *G‘QMMQE.QELHL Dateg..
TMENT OF FOREST AND W DIAR
OFFICE OF THE RANGE OFFICER sou*rﬁT‘**--HiLD.L_lf_ﬁ Noz./
R, SOUTH RANGE, SOUTH FO Wl

. ORES
HAUZ RANI CITY FOREST, SAKET-110017 B

F. No.02/R.O(S)Y/Ayanapar/2024-25/ 78-81

’T/o,/ Dated 09/09/2025
The STIF Convener/SDM Mehraali 8.0 v

Old Tcehshil, Building Mchrauli SOM. MEHRAULI

New Delhi-110008 Datod:- | O‘ % ’1[ s

DIARY Noi-.......2.7.5.7.Y

------------------------

Sub: Regarding Removal for encroachment and taking over the possession of alleged
propcrlywr}ﬁ&&,,Klmsrsv-No.I‘)78, Village Aya Nagar, New De?hi-
110047.

Ref. No.- 1. File No. 1532/SDM/STEF/MEH/2025/9220-25

2. File No. 1532/SDM/STF/MEH/2025/9423-30

Sir,

With reference to the Notice dated 12/08/2025 ( Annexure "A™ and subsequent
communication dated 01/09/2025 (Annexure "B"), undersigned would like to bring to your kind
attention that the encroachment on the forest land at alleged property bearing No. G1-2038 in
Khasra No. 1978, Village Aya Nagar has been removed on 02/09/2025, in the presence of
revenue officials, Delhi Police, and concerned officials from Forest Department .

Detailed report is hereby attached for your ready reference.

Tele

Range Officer
South Forest Division

Copy to:
1. The District Magistrate (South), Office of the District Magistrate (South), MB Road,
Saket, New Delhi- 110017, for kind information.
2. The Deputy Conservator of Forest(South Division), near Dr. Karni Singh Shooting
Range, Tughlakabad, New Delhi- 110044.
3. The Deputy of Forests (P&M), Department of Forests and wildlife, GNCTD, 2™

Floor, A —Block, Vikas Bhawan, I.P. Estate, New Delhi-110002, for kind
information.
A
South Forest Division
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. a3y &, afavoly asr warmr,
| o7 U9 o= sha s, e awwr, 1§ /e - 110047
[ar #H, fastia 02/09/2025

MEE 39 o7 o ARy o
e o, a4 e
AT FAER 3T &I @@ 70 1978
Ref:- F.no.1532/SDMISTFIMEH1202519220-25 Dated 12/08/2025. (Annexure-“A”")
no.1532/SDMISTF/MEH/2025/9423-30 Dated 01/09/2025. (Annexure-“B")

ﬁgvsmﬁmmﬂrmﬁ|

Ref:- F.

el HEed, .
T 'Mmm%ﬁ:ﬁﬁmmmamozsaﬁsommﬁrm
wpn) sfew &Y [ T FCr HTORER ae &, G1-2038 Tul

gzﬁ%ﬁz‘r15ﬁﬁaﬁrmﬁmmw|

o DM Fgdten, Tered fys1eT ZaRT 3% (Annexure-
o038 @& A0 1978 TT AT FoF a0 e

usoaqmr$mmﬂﬂaﬂme1
,mmmﬁmﬁaﬁaﬁrﬂmﬂ)amﬁmﬂ“ﬁw‘“ﬁ
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(Annexure-
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